
central ADFIINISTRATI'JE^ tribunal principal bench

R.,A.No .241/2001

IN

O A No .^10 53/98

Neu Oelhis this the d^y of /JOI/iUjT ','2001

HON'BLE m,s7R;-ADIGE,\yiCE CHAIRMAN (A).

HON *BLE or .A,-yEDA\/ALLI,nEM^R(0)

Oagmohan Sajuan ... Applican t»i

Mevsus

UOI & Or©.' .♦.-Respondents/

0RDER(BY CIRCULATION)

S/Ri^diqa,\/C(A).;.

Perused the RA«^

2. E\/0n if the Diploma Certificate from Betking

School o f El Bctronic Te chnology (copy at Annexurs-C-S)
is treated as a Diploma Certificate from a recognised

Institute,' the certificate is in respect of the course

conducted from 12.8.93 to 13.2; 94, while the relevant

period for uihich the Diploma Cer'bificate in Computer

Application is required, is 11.'9.89 to 7.'4.'93 for

placement in the scale of te.1QD0-2 8D0. The certificate

from NCRB(Annexure-C2) is only in respect of the fact

that applicant training programme on operation of PC

and word processing and cannot be equated ui th a

Diploma /Certificate in Computer Application/

3.1 Nothing in the RA brings it within the scopa and

ambit of section 22(3) (f) AT Act read with Order 47'

Rule 1 CPC under uhich alone any order/decision of the

Tribunal can be reviewed.'
<

4.1 RA rejected/

( DR.A.A/EdAUALLI ) (S.R.-ADIGE/)
MEr'lS:R(3) yicE chairman (a) ..

/ug/


